
       
   

     

                

  

            

         

    
     

   

    

                

          
            

               
           

             
           

            
           

            
            

   
     

     
     
     
      

  
       



officer of tie company who is in default shall be punishable with
imprisonment for term which may sentmced two years or fine which may
have extended to fifty thousand rupees or with both.

2. The undersigned, then the Presiding Officer of the erstwhile Company Law
Board had gone ttuough the application and the report submitted by the

Registrar of Companies, Mumbai and also the submissions made by the

authorised representative of the Company at the time of hearing and noted that
application for compounding of offence committed under 372 A of the

Companies Act 1956, merited consideration.

3. Accordingly, the offence committed under the said section and explained

above has been ordered on 19.05.2016 tobe compounded against the Company
on payment of I 1,40,000/-.

4. Subsequently, vide Notification No. A4501U7412016-A{ Mated 01.06.2016,

issued by the Ministry of Corporate Affairs, New Delhi, the Central
Govemment has constituted the National Compaay Law Tribunal and
dissolved the erstwhile Company Law Board w.e.f. 01.06.2016.

5. The applicant above named have remitted the total compounding fees oR
1,40,000/- Demand Dralts drawn on i) HDFC Bank Ltd. bearing no. 683267

dated 04.06.2016, ii) ICICI Bank bearing 
^o. 

009246 dated 07.06.2016, iii) Axis
Bank bearing Nos. 042385 dated 01.06.2016and iv) Axis Bank bearing Nos.
042395 dated 07.06.2076, with the newly constituted office of the Nationat
Company Law Tribunal, Mumbai Bench i.e. af€r dissofution of the Company
Law Board.

6. Having legard to the facts and circumstances of the case, the oflence committed
Section 372 A of the Companies Acl by the Company is hereby compounded.

Ordered Accordingly,

Dated this June, \b 20u

B. S. V. PRAKASH KUMAR
Member (Judicial)

7. Therefore, Registrar of Companies, Mumbai is hereby directed to take further
action as provided under S. 621 A (3) (c) (d) oi the Companies Ac! 1956.
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